CENTR AL ADMIN ISTRAT IVE TR IBUNAL
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Present $ Hon'ble Mr,Justice S.N.Mallick, Vice-Chairman

Hon 'ble Mr,G.S.Maingi, Administrative Member

KR IS HNENDU MUKHER JEE
Vs
UN ION OF INDIA & ORS.

For the epplicant : Mr,P.C.Das, c ounsel

For the respondents:'Mr.R.K.Arbra, counsel

‘Heard on { 1712,99 Order on ¢ 17,12,99
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Heard both the counsel., In this MA the petitioner

has prayed for restoration .of the OA which was rejected by an order
dated 12,3,98 for being not pressed by the ldt counsel for the pati-
tioner. We have heard‘ﬂr.P.C.Das; 1d., counsel yho has filed this
application on, behalf of the applicant and Mf.P.K.Arorq, ld, caunsel
for the respondents, The order dated 12,3,98 i{s guoted beloub'

"Heard both the parties, The 1d, counsel for the petitioner
submits that he does not u%@t to proceed with the matter.

The application is thys rejected for being not pressed. No
Order as to costs," ﬁ
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2, It is found from the record that on the séid date
Mr.R.K.De, 1d

’ « counsel appeared for the petitioner leéding Mr, A.K,

oychoudhury and Mr.D.P.Bhattacharjee,

“ld. .counsel 4833Me P K, Arof a,

1d, qounsel'?or the respondents, The order shoys that both the partiss

were heard. Ld, counsel for the petitioner submitted that he does not

wvant to}proceed with the matter and as such the application ygas reject-

ed for being not Pressed, The instant MA is wholly misconceived ons.
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' petitioner ’
Mr Das submi ts thatthezdid not ask his 1awyer earlier on record ]

'not to press this . apmlicatxane Nr{}.K.De, 1d. counsel uho 13

nresent in the Court today submits that @p axd not press this ,
_ v \ : -

application on consultgtion yith his Quniors as there was no

material to be adjudicated in the DA, The instant MA is rejected.
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